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Certificate means
 a Ce ee oe 

by Lit’ 

ertity ile granted hy thy COTTE pe ier vir tee eiry 

-ooriod) means the maxin : | 

able | uM period during which an eligible unit car 

c . ntive limit grante 

hd (tye pyyus } I inte (| and if shall commence W ithy etter { ren ‘Pie 

pro al of the unit, x lh 
4 

ite OF | 

‘means anew hic 
ple unit TS ew unit which has to be set up at a new site, An existing 

which sets anew u ' | 
in anter™ nit shall be eligible for incentives only if the new 

ated at an independent ¢ . 
is 108 ales p ident and distinctly separate site, may be in the same 

vellt 

*<. 

prem! 

; unit’ means an oe 
g um y other unit which is not availing incentive under the 

industrial Policy of 201 3; 

, Fixed Capital Investment (FCT)’ shall include the investment of building (excluding 

( ant and machi land). plant and machinery and equipment in relation to an industrial unit, including 

miscellaneous — ii know-how and other cost components associated 

with the industrial activity as appraised and firmed up by Banks or Financial 

Institutions; 

¥) ‘Form’ means a Form appended to these rules; 

0 ‘Government’ means the Government in the Department of Excise and Taxation; 

(m) «ncentive limit’ means the maximum cumulative quantum of tax incentive granted, 

| which can be availed by an eligible unit during an eligible period; 

(n) “nformation technology’ means information technology and telecommunicat
ion; 

(0) ‘information Technology Industry’ means information technology, hardware and 

| software industries; 

‘Integrated Steel Plant’ shall mean a steel plant in which final end product is to 

be sold in retail sale such as sponge iron, billets, balooms, slabs etc. and 1s 

manufactured starting from iron ore or scrap and all the processes concerning 

such manufacturing are performed in the plant itself; 

posite process including 
‘Integrated Textile Unit’ means which consists of com 

nd products like 

spinning, weaving or knitting, processing and manufacturing of e 

fabrics, garments, towels, etc.;   
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mn) “ 
ment al Committee” means committee constituted ay suc h by the Stale 

Hit ich shall con > Wenre 

i al yt, WH Iptise representatives from the Department af 

ic! 
dnent of Industries ; 

\) . De ‘ps ill CS and Departme nt (| } XCISE and Taxation; 

, means a WO } 

{ae (Uriily process by which the material is transformed into a 
1 

ail ro 
' nt and distinct product with the minimum value addition of 25% in the 

f the raw material, but does not include the process of treating, repairing,   
sing reconditioning, assembling, electroplating, polishing, blending, cutting, 

reatment, wire dra ng, he’ tt Wing and conversion of penultimate product into 
dye 

, produc! for the purpose of availing incentives: 
fine 

NegatlVe List’ means the list of units and goods specified in Annexure-A; 

‘head authority’ means cic . ade 
| prescribed | , an Assistant Excise and Taxation Commissioner, 

vy charge of the district; 
ynener© 

stax’ means tax under the Acts, excluding surcharge under the Punjab Value 

Added Act, 2005; 

“tax incentive’ means the amount of tax collected and retained by the eligible unit 

but the retention of tax shall be restricted to that part of net tax liability accrued 

ynder the Acts (after adjusting it against input tax credit if any available), in case 

of the unit availing incentive scheme, which is adjustable against the incentive 

\imit granted under the Industrial Policy of 2013. The net tax liability on account 

of surcharge accrued under the Punjab Value Added Act, 2005 shall not form the 

part of tax incentives; 

| x) ‘Zone | area’ means an eligible area notified as such by the Industrial Policy of 

2013; and 

(y) ‘Jone II area’ means an eligible area notified as such by the Industrial Policy of 

2013. —
—
—
—
 
e
e
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Conditions for eligibility and entitlement.- (1) The incentives shall be available to only —_ Section 

the new manufacturing units which came or come into production on or after 1.4.2013. oe 

(2) These incentives shall be available only after the unit commences its production. 

For the units which have come into production before the date of notification of 

these rules, the incentives shall commence from the date of notification. 

(3) The new unit has to be set up at a new site. An existing enterprise which sets up 

‘ncentives only if the new unit is located at an   anew unit shall be considered for 
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(and distinctly separate site, may be in the same premises. 

centive shall not be available to the goods specified ‘nthe Negative List 

9 

qhe , annexure ‘A 

giv" 
hi 

: centives shall be admissible to a unit which has been set U 

a respec! of which an Eligibility Certificate has been granted. 

jyjmum ume period and maximum cumulative amount of incentive available 

p inan eligible 

@) rea! 

ent kinds of industries and with different amounts of investment shall be 
qhe 

(0) of differ 

ar the restrictions and tables. 

p 4s 

r the commencement of the production in the unit availing incentive, If in 4 

er, the gross WMOVST of any already existing unit having stake holder 

ed to its base 

s turnover , then for the purpose of determination of incentive, the 

f the unit availing incentive in that period shall be deemed as 

n that 

- 

sin 

uae. 
common with 

6S turnover O 

e amount by which the sum of gross turnovers of both the units 1 

the unit availing incentive, comes down as compat 

; qual to th 

9 eriod exceeds the base gross turnover of the already existing unit. 

fot” ‘Base quarterly gross turnover’ means an average quarterly gross turnover 

we, 
. 

po” existing unit over a period of two years preceeding the date of commencement 

re os 

tt ve for the ell gible unit. 

ine? 
For the purpose 

jing ncentive sha 

iV 4 eligible unit is O1 (4.2014 and the already existing unit, having common stakeholders, 

fof 

is paving all 

nats from Ql. 

povel of rupees 

grOSs turnover 0 

of determination of incentive, the deemed gross turnover of the unit 

1 be calculated as follows:- If the date of commencement of incentive 

average quarterly gross turnover of rupees one lac only over a period of two 

04.2012 to 31.03.2014 and subsequently, for the quarter 30.09.2014, a gross 

seventy five thousand only is shown in respect of that already existing 

sivand 2 f rupees two lac is shown for that quarter in respect of the unit 

qvaillNg incentive scheme. 

quarterly gross turnover = Rs 1.00 lac 
_ Base 

oth the units for the quarter ending 30.09.2014 
| gum of gross turnovers of b 

Rs (0.75 +2.00) lac 

Rs 2.75 lac 

The deemed gross turnover of the unit availing 1 

9909.2014= Rs (2.75-1.00) lac=Rs 1.75 lac. 

ncentive for the quarter ending 

Bad = 
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